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ASHOK JINDAL

The appellant is in appeal against the impugned
order wherein refund of SAD paid by them at the time of
importation of goods has been rejected.
2. The facts of the case are that the appellant filed a
refund claim before the adjudicating authority on SAD paid at
the time of importation of goods on account of VAT/ CST. As the
goods are exempted from payment of CST, the appellant filed
refund claim of SAD paid at the time of imports of goods. The
said claim was rejected on the ground that as appropriate duty

was not paid by the appellant, therefore, they are not entitled to
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claim refund on SAD. Therefore, this appeal has been filed by

the appellant.

3. The appeal is taken up for final disposal. On hearing
the learned AR who supported the impugned order, I find that as
no CST / VAT was payable on the said goods, therefore,
appellant has discharged their liability of payment of VAT / CST.
In that circumstances, appellant is entitled to claim refund of
SAD paid at the time of importation of goods is same as on

account of VAT / CST.

4. In that circumstances, I do not find any merit in the
impugned order. Same is set aside and appeal is allowed with

consequential relief.
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